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Parliament Street are inadequate to
protect them from any mob violence;

(b) whether Government have con-
sidered any integrated scheme to give
adequate protection to these public
institutions; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). Arrange-
ments for security and protection of
Government and non-Government
buildings and offices located in Par-
liament Street are made in the light
of circumstances and requirements of
each situation.
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Strike at Hindustan Teleprinters,
Madras

2750, Shri Nambiar: Will the Minis-
ter of Communications be pieased to
state:

(a) whether it is 3 fact that workers
in the Hindustan Teleprinters at
Madras were on strike from 3rd Octo-
ber to 9th November, 1966;

(b) if so, the reasons therefor;

(c) whether the workers of this fac-
tory are given the House Rent Allow-
ance and City Compensatory Allow-
ance as granted to the Central Gov-
ernment Employees; and

(d) the steps taken to settle the dis-
pute?

The Minister of State in the De-
partments of Parliamentary Affajrs
and Communications (Shri Jaganatha
Rao): (a) Yes, the workers of the
Hindustan Teleprinters Limited,
Madras, were on strike from the 3rd
October to the 8th November, 1966;

(b) Because the Management could
not accept the demand of the workers
for grant of house rent and city
compensatory allowances at the rates
prescribed for Central Government
employees.

(¢) The workers of the Hindus-
tan Teleprinters Ltd. not being Cent-
ral Government employees, are not
entitled to the payment of these al-
lowances. The workers have, however,
been allowed House Rent Allowance

based on the Madras Government
rates, with effect from the 1st March,
1964.

(d) On ap assurance given by the
Ministe; of Parliamentary Affairs and
Communications that he would per-





